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Patiram Versus Union of India and Others,

Pressit £ 1% Hopibiie ISeHiEos (am) .

2. Hentbls 6,5.Sharma(am)

-ucconent delivored by Hen'ble 0.S. Misra(A

This is an apnlication Hndrro S&cﬁbﬁﬁgﬁ%ﬂ mr

% ik
Administrative Tribunals Act, 1935 in which the anpli

has challenned the ordep of raversion

Fraom the pest

Chisf Coods Suynorvison by the erd-r datad 19%.’*‘9

o by the Seniar Divisicnal feTsonnal ﬁf‘i’zcar, Hoxth,

. A Railway, Allahabad. The annii cant's case ‘f,g

he is annointed as Assistant focds Clank -:ie,,ﬁ-g;:_ olvean

He was promoied as Geoods Clerk in Fabru&ﬂ%

' EWﬁS Cierk in Apz il, 15‘?5 aqﬂ Goods 5%&&:’4&&“ .:
"'Ehhuary,-jgyg,
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of tha;!,;: racnrd of avarugz,zma andz“’&'
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ef the appeal by raspondent

NoJd . It iz contendad
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that his reversion was in violation of Articles 14 16
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and 211 of the Constitution Bf india,

2. A renly has besn filad on behalf of %he

rasvondent N i j
: L No.2 Shri Ranhav Ram, Senior Divisional

Persaonnel Ufficer, torthern Railway, Allahabad. 1In

rep Ly it e

has bo-n stated that tho annlicant's promotion

to the past of Chief Goods Supsrvisor in tho yaax 1983 ‘
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Was purely on adhoc basis and did not confer anvy

o Tl _ -~
rioht to the applicant g cantinue on that post.
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indefinitely. It is stated that Lho" paabgéé.

Goods Supervisor was a selectinn 1ust aﬂd*uaa

by the HArs. sffice at tew Delhi,

palicy spellod out by the Railway Board to f;;aﬂr‘fl

.y
i - 'rl'
e
P #‘ Sk
A A - !-___- nn '
-'. ’ R 24 ™| o ""r:.'“
= : 3 3 F
s 2 !
- 4 '

I‘:J.d }

;t"! [ i[r! '“i".T‘IT["."""r-t {j r:f ‘.-!-l

"','- :""""_ '“I- y PP

Y. qdzfﬂ i {!J' ¢



.ﬁ

conalauigg ritten test;r’ and VYiva Umcia tast was M
jo- @5 ool 63 '!6 g M RUIJ

panel. Since the anslicant was pot found suitable

to be placed on +heo panel on tha basis of S8, apd ¥ .Rs

and the subseguent salccetinn held an the basis of
intervisuw was in continuation of ths sarlier salectinn
the anplicant was not considered in tho subsnousnnt

salection, It ig further stated +hat a saﬁactiun

Erttietad to fill up 8 existing ;hz.ant;ciﬁﬁfad‘ugsaqc

under the normal rulos far selection.

Was also called to apnear in +he Examlnaﬁlﬁré?Eﬂ he

nat appear in the written test, . Tha apﬁjﬁﬁiﬁﬁr

transferred fron Allahabzd +g PNK vide uffi

dated 8,4.85 uhers he did net Jeins The apgﬁiéﬁ%&h
F

vide his application dated 11.9.85 requested Fbr*

changs in the transfer from BMK io .9, C dhﬁf‘

circumstances., While considering tha:;qﬁuga

applicant it has aglso bocen dacidadfﬁ‘.,n-
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3. At the time of final hearing of the case, the

l12arned counseal for the apnlicant laid arpat emphasis

on the instructinns ccntained in #he circular lattar 5

datad 9.6.55 mentisned abrove. Since the circular of

9.6.65 bhas ﬁgen-éupﬁrseﬂad by the ecir-cular cf 204087 ;

which was issued prisr ¢ tha iasus nf the impugned

Oxdar, tho offsct of tho ordor &f 28.4.252 {n the

prosant case has 4c be axamined, The lﬁﬁﬂned gounsal
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and revertad uithin a period of 13 munﬁ?s,gﬁdg““
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on accouat of unsauwsfactcrg pmrfohméncg;h“mfx
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nitial order of pramotion was on achec hp
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- . having any claim for an-gintment an Eagulfﬁﬁ}

that post. The laarned counsel fao- appﬂicaﬁff
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... contest this contasntion of the _aatnaé:a;#}fﬁhl
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of continuous afr leiatinm for g long period the

applicant had bocomo antitlad &q

havinn beon Aromoted on a renulap basis and coyld not
be reverted withoyt fullnwing prncedura af dlacipllnary
Y2 have nono through this cd%e 14y and ue

find that +his caso

actien,

case

law is also nat apnlicabls +g the f
i
¢f the amplicant as he ;

was rauertﬂd:EEQMJﬁﬁa post
hald by h: '
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For reasons mentioned abuu#
the applicant Was working on

tha post cf EF*”

2rvisor an PUraly adhoc basis and ‘his TEVAR

£ the substaptive poste g2 B

by way of Runishment. For reasons brst knaun

Bk " applieant he did not avail/+tha apﬂnﬂtunity

‘f-
2 wuritton axaminaticn anﬂﬁui

test held in[ﬂgas For orcmotion to the

{Ggads Supervisor avan though
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